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" BEFORE THE NATIONAL GREEN TRIBUNAL §
. PRINCIPAL BENCH AT NEW DELHI
O.A.NO.1250 OF 2024

_ INTHE 'MATTER' OF: , =
Bharatiya’ Kisan Union Purwa throngh its Secretary o : '...Appyl‘icant -
Versus - :
Union of India & Ors. , e k , ...Respondent(s)

2

p' SUPPLEMENTARY AFFIDAVIT FILED ON BEHALF OF
VAPPLICANT : '

- I, ,Shyameunder Singh (S.S. Singh), S/o Late Shri V.P. Singh, aged about 46 .
years, residing at B-203, Badri AWas Yojana, Teliyarganj, Prayagraj, Uttar
’ Pradesh presently at Prayagraj, do hereby solemnly afﬁrm and state on oath as

- follows

7 ”\Q‘O EVQ”T'JLI That I am the authorlzed representative on behalf of the Applicant in thef -

.45"" !

capt10ned matter. I am well conversant Wlth the facts and c1rcumstances of .

| the case and as such, [am competent to swear this affidavit.

€ apphcant ﬁled thls supplementary afﬁdaVIt to bring to the attentlon of | '
1 th1s Hon’ble Tr1buna1 that respondent nos. 5 and 6 have continued the .
~ construction in questlon in violation of the provisions of the Ganga
- f”,? Réju\'fenatiion Order, 2016 and are illegally operating batching plants.
' ’, Fufthermore« i’espondent no. 2 has not comply With the order dated
'15 ()1 2025 as passed by this Hon’ble TrIbunal In light of these ongoing
' V101at10ns the apphcant humbly places this affidavit on record and prays for .
- appropnate dlrectlons to ensure compliance WIth the Tribunal’s orders and .

prevent further illegal act1v1t1es

3. That the ch’ble Tribunal, vide its order dated 15.01.2025, directed | ,
: ,‘Resp,ondent No. 2, e, NMCG, to ensufe,«that the prcvisions of the Ganga "" -
' Rejuvenation :()rder,y 2016, are not violated by Respondents No. 5 and 6 ’f
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' ‘whzle carrymg out the construction in question. And also directed to submzt -

a compllance report at least one week before the next date of hearmg A’s
| ;",true copy of the order dated 15.01.2025, passed by thls Hon’ble Trlbunal is

marked and annexed hereto as Annexure A-1 to th1s afﬁdav1t

4 That despite the order date@ 15.01.2025 passed by this Hon'ble Tribunal, .

respondents no. 5 and 6 have continued the construction of the aforesaid

~ bridge without obtaining approval frorntheNMCGk, in violation of the

~ provisions of the Ganga Rejuvenation Order, 2016.

',"5., That with regard to the ongoing construction in question, the applicant[', .

informed the NMCG through a letter dated 05.02.2025, stating that on

15. Ol .2025, the Hon’ble Tribunal, while hearmg O. A 1250/2024, directed
the NMCG to ensure that Respondents No. 5 and 6 do not violate the
: prov1510ns of the Ganga Rejuvenation Order, 2016, during the construction.

’ However despite the Hon’ble Trlbunal’s order, unauthorized construction
work contmues in the RIVE:I' Ganga area by the project proponent. This
ongomg constructlon is causmg severe pollution due to waste generatlon in

the river area, which not only harms the environment but also adversely

affects the river’s ecology. Furthermore, this situation reflects grave

negligence and raises serious concerns regarding NMCG’s responsibility in
| ensuring compliance with the Hon’ble Tribunal’s order. Therefore, it is
respectfully requested that immediate action be taken to ensure strict

- adberence to the provisions of the Ganga Rejuvenation Order, 2016, and |

05.02.2025, and postal receipt as well as email receipt are collectively

rnarked and annexed hereto as Annexure A-2 to this affidavit.

6. That, aggrieved by the inaction, the applicant submitted a reminder letter to
Respondent No. 2 on 14’.02.2025, reiterating the request to take cognizance
of the applicant’s letter dated/'05.02.2025. In the reminder, the applicant
informed’ ,that the construction in question was Stilt being, carried out in

Violation‘ of the Ganga Rejuvenation Order, 2016, and enclosed updated
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geo-tagged photographs of the ongoing construction of fthe' aforesaid bridge. .

nThe apphcant once agam requested immediate action to ensure strict f
adherence to the provisions of the Ganga Rejuvenation Order, 2016, and
' ’ compl1ance with the Hon’ble Tribunal’s order. A true copy of reminder

- letter dated 14.02.2025 along with ema11 receipt are collectively marked and ’

annexed hereto as Annexure A-3 to this afﬁdav1t

' " 7 That after two weeks had passed without any effort to ensure compliance |

~with the prOVisions; the applicant ",submitted a second reminder to
ReSpondent No. 2f‘on 28.02.2(‘)25 , reiterating the request to take cognizance
""Voff t‘he,applicant’s letter fdatedi/'05.02'.2025 as Well‘ as 14.02.2'025. In the
o rem’inder, the ra'pplicant informed thatthe construction in question was still

being ca'rried out in violation of the Ganga Rejuvenation Order, 2016, and

. r 'enclosed updated geo- tagged photographs of the ongoing construction of .

, the aforesald brldge The apphcant once again urged immediate action to '

ensure strict adherence to the provrs1ons of the Ganga Rejuvenation Order,

2016 and compliance wrth the Hon’ble Tr1buna1’s order. A true copy of

remmder letter dated 28.02. 2025 along with email receipt are collectively -

:marl{ed and annexed hereto as Annexure A-4 to this afﬁdav1t.

4 ng?/That 'aggrieVed wi’th inaction, again applicant submitted ,third,reminder to -
., ReSpondent No. 2 on 10.03.2025, reiterating the request to take cognizance

 of the applicant’s letter dated 05.02.2025, 14.02.2025 as well as 28.02.2025.

. In the reminder the applicant 1nformed that the construction in question '

~ was still being carr1ed out in Violation of the Ganga Reluvenation Order,

,2016, and enclosed ‘updated geo-tagged photographs of the ongoing

cOnstruction of the aforesaid bridge. The applicant once again urged

_immediate action to ensure strict adherence to the provisions of the Ganga -

RejuVenatiOn Order, 2016, and compliance with the Hon’ble Tribunal’s
order. A true copy of reminder letter dated 10.03. 2025 along with email

o ,,recerpt are collectively marked and annexed hereto as Annexure A—S to this

- affidavit.
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9 That the apphcant submits that the batching plants are still being Operateda -

o ’for producing concrete for the castmg of structures in the prOJect in

‘ ~quest10n w1thout obtammg the necessary Consent to Estabhsh (CTE) and ’

k, l Consent to Operate (CTO) from Respondent No. 4, ie., Uttar Pradesh‘", . f
- Pollutron Control Board (UPPCB) Furthermore Respondent No 4 has

r falled to take any actron to halt the 1llegal operat1on of these batching

| ,plants

10 That the apphcant subm1tted multlple letters to Respondent No. 2, with

E ,coples also sent to Respondent No. 3, e., the District MagIStrate o

- Charrman D1str1ct Ganga Commlttee Prayagraj as well as Respondent no.

4die. Regronal Ofﬁcer UPPCB PrayagraJ However, desprte these repeated’ .

: submlssmns no efforts have been made by the authorities to ensure -

. comphance with the prov131ons of the Ganga Rejuvenatron Order 2016,and

the sa1d eonstructron m questlon is strll be1ng camed out in vrolatron of the .

aforesald order

:'.],That Respondents No 5 and 6 have wrlfully neglected and contrnue tor‘

\ ,Vrolate the appllcable envrronmental norms and prov1srons by earrylng out ’, .

Vi ,the construction in quest1on despite having full knowledge that the matter .

/ is under adjudleatlon before thrs Hon’ble Tr1bunal

12. That despitethe categorical direction issued by this Hon’ble Tribunal vide .

order dated l5.01 2025, directing RespondentNo.Q, i.e., NMCG, to ensure ’

strict compliance with the provisions of the Ganga Rejuvenation Order,

- 2016, the said respondent has wilfully failed to adhere to and irnplement the
said direction, thereby amounting to n,On-compliance with'the order of this

- Hon’ble Tribnnal.k

~ 13.That for"' failing to comply with the order dated 15.01.2025 passed by this

Hon'ble Trlbunal Respondent No. 2 is liable to be pumshed under Section .

26 of the NGT Act, 2010



14 That‘the"aforementioned facts and circumstances clearly demonstrate that -

the construetlon in questlon is still being carried out by the project

, proponent Respondent No. 5 (NHAI) and Respondent No. 6

,’~,k,(Contractor);, with complete disregard for envrronmental norms and the -

fprovisions of "“the ‘Ganga Rejuvenation,*Order, 2016. Therefore, it is .

respeotﬁlylly?prayed 'that : this Hon’;ble Tribunal may graciously issue an
7 inter‘im' direction restraining the concerned respondents from continuing the "

- aforesald construct1on untll the requlslte provrslons and norms are duly -

comphed Wlth and/or pass such other order as this Hon’ ble Tribunal may .

deem ﬁt and proper in the circumstances of the case. - " .

~ DEPONENT

it lary E2‘(3‘ Q}(”” r

‘VERIFICATION ;

BN T N D A th above named De onent do hereb ver1fy that the contents stated in Para
Pf\{"” ?@ ; P y i

f of thlS Afﬁdav1t are true and correct and Paras 2 to 14 are true to my
fknowledge and based on records and legal advice which I received and b,ehe’ve’
. to ‘be true.,,l No part of it is false and nothing, material has been eonoe‘aﬁled;’ -

~ therefrom.

 Verified at Prayagraj, on this the _ |2 day of March 2025.

TES A
_ Biace at Atidn@tm f:
1dentified by spiri.
Advocate the ¢ um en e
nas been ax: 4a0ed Lo e wl'e" ' 158
«dmitthefote ¢ Sorrac o : Sm sl
Ang ﬂ"e do*ummts fe xfreei L ‘ 1de iﬁeﬁ“%
4 Advocaie
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DEPONENT
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e : ~
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ANNEX4G.

Item No. 20 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1250/2024
Bharatiya Kisan Union Purwa
through its Secretary Applicant
Versus

Union of India & Ors. Respondent(s)

Date of hearing: 15.01.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Aditya Singh, Adv. for Applicant (Through VC)

Respondent: Ms. Priyanka Swami, Adv. for DM, Prayagraj (Through VC)
Mr. Amit Shukla, Adv. for UPPCB (Through VC)
Mr. Vivek Narayan Sharma, Mr. Adhiraj Wadhera & Ms. Shruti Priya
Mishra, Advs. for NHAI
Mr. Gigi. C. George, Adv. for NMCG

ORDER

1. In this Original Application, the Tribunal is considering the
allegation that a bridge across the river Ganga in Prayagraj is being
constructed under the inner ring road project in violation of the
environmental norm. The plea of the Applicant is that no permission as
required under clause 42 of the River Ganga (Rejuvenation, Protection
and Management) Authorities Order, 2016 has been obtained and the
construction is in progress in the flood plains and mainstream of river

Ganga.

2. There is also an allegation in respect of setting up of the batching
plant without obtaining the Consent to Establish (CTE) and Consent to

Operate (CTO).
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3. The River Ganga Order, 2016 in clear terms provides in Clause-6(3)
that no person shall construct any structure, whether permanent or
temporary for residential or commercial or industrial or any other
purposes in the River Ganga, Banks of River Ganga or its tributaries or
active flood plain area of River Ganga or its tributaries and Sub-clause 4
of Clause 6 of the Ganga Order, 2016 states that no person shall do any
act or carry on any project or process or activity which, notwithstanding
whether such act has been mentioned in this Order or not, has the effect

of causing pollution in the River Ganga.

4. The Clause 42 and 42 (a to c) of the Ganga rejuvenation Order,

2016 in clear terms provides that:

“42. Giving of prior approval in certain matters.- Every person,
the State Ganga Committees, District Ganga Protection Committees,
local authorities and other authorities shall obtain prior approval of
the National Mission for Clean Ganga, on the following matters,
relating to River Ganga and any area abutting River Ganga or its
tributaries, if required to implement the decisions of the National
Ganga Council, namely:-

(a) engineered diversion and storage of water in River Ganga
without affecting the flow of water downstream of the River
Ganga;

(b) construction of bridges and associated roads and
embankments over the River Ganga or at its River Bank or
its flood plain area;”

5. In response to the notice issued on 24.10.2024, the reply on behalf
of the Uttar Pradesh Pollution Control Board (UPPCB) dated 10.01.2025

has been filed stating as under:

6. That during the course of inspection it is observed by the Joint
Committee that project in question is running without
obtaining prior Consent / No Objection Certificate from
National Mission for Clean Ganga. Further, Regional Officer,
UPPCB, Prayagraj vide letter No. GO1235/0.A. No. 1250/2024 dated
13.12.2024 has recommended for imposition of Environmental
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Compensation. The copy of the said letter is being annexed herewith
as Annexure No.- R4/2.

7. That in pursuance to the above mentioned letter, UPPCB has
issued Show Cause Notice for imposition of Environmental
Compensation of Rs. 10,00,000/- (Ten Lac Only) against the project
proponent in question M/s GPT Infra projects Limited, Khasra No.-
146/2 & 200Mi., Village-Lawayan Kalan Uparhar, Pargana-Arail,
Tehsil-Karchana, District-Prayagraj vide its letter no. H21910/C-
2/ Water-176/24 dated 27.12.2024. The copy of the Show Cause
Notice is being annexed herewith as Annexure No.- R4/3.”

The above response clearly reveals that the project in question is

running without prior consent or no objection certificate from NMCG and

in violation of Ganga Rejuvenation Order 2016.

7.

The District Magistrate, Prayagraj has also filed the reply dated

12.01.2025 mentioning in Para 3(c) of the reply about the progress of the

work as under:

c) Out of 7.66 km of the project, a 3.1 km bridge is being
constructed across the River Ganga, downstream of
Sangam. At the time of inspection, foundation work for the
said bridge was in progress. The following project
particulars (furnished by the representative of M/s GPT
Infraprojects Limited) are detailed hereunder. Copies of all
relevant project records are being filed herewith and marked
as Annexure -3.

i) The unit has neither obtained Consent to Establish
(CTE) nor Consent to Operate (CTO) from the State
Pollution Control Board and has yet to apply for the
same.

j) By letter No. G1240/NGT OA No. 1250/2024, dated
13.12.2024, the Regional Office, Uttar Pradesh Pollution
Control Board, Prayagraj, issued a notice to M/s GPT
Infraprojects Limited to obtain the requisite Consent to
Operate under the Water (Prevention and Control of
Pollution) Act, 1974, and the Air (Prevention and Control of
Pollution) Act, 1981, via the Niveshmitra portal. Copies of
this letter are being filed herewith and marked as
Annexure-6.

k) By letter No. H 21910/C-2/Jal-176/24, dated 27.12.2024,
the Uttar Pradesh Pollution Control Board, Lucknow, issued
a Show Cause Notice proposing the imposition of
Environmental Compensation to the tune of INR 10,00,000/ -
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(Rupees Ten Lakh). Copies of said Show Cause Notice are
being filed herewith and marked as Annexure -7.

D) The Ministry of Environment, Forest, and Climate Change,
Government of India, granted EC Identification No.
EC23A3601UP5675402N, dated 14.11.2023, in favor of the
National Highways Authority of India;, however, there is
no evidence of specific Environmental Clearance for
this portion of the project in Prayagraj and
Kaushambi. Copies of the aforesaid EC Identification are
being filed herewith and marked as Annexure -8.

m) By letter No. G 01238/NGT OA No. 1250/2024, dated
13.12.2024, the Regional Office, Uttar Pradesh Pollution
Control Board, Prayagraj, forwarded a copy of the Hon'ble
NGT's order in OA No. 1250/2024 to the Project Director,
National Highways Authority of India, 18C/28-A, Sarojini
Naidu Marg, Near AG Office, Civil Lines, Prayagraj,
directing that construction of the bridge across the
River Ganga, between Naini and Jhusi, shall proceed
only upon obtaining permission from the National
Mission for Clean Ganga. Copies of the said
communication are being filed herewith and marked as
Annexure -9.”

8. The above reply also clearly reflects that construction is being done

without requisite permission.

9. Learned Counsel for National Mission for Clean Ganga (NMCGQG)
submits that though the reply has been filed, since it has been filed
belatedly, it has not come on record. He has informed that no permission
from the NMCG has been obtained by Respondent No. 5, NHAI or
Respondent No. 6, Contractor. Learned Senior Counsel appearing for
Respondent No. 5, NHAI submits that he has not received the complete
set of papers in the OA. Hence, Counsel for the Applicant is directed to

supply the same within three days.

10. When a query was put to learned Senior Counsel for Respondent
No. 5 as to how it is proceeding with the construction without requisite
permission in violation of the norms, the learned Senior Counsel assisting
the Tribunal as an Officer of the Court has submitted that the Tribunal

has ample power to pass the order and restrain the construction.

10
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11. In the above circumstances, we direct the NMCG to ensure that the
provisions of the Ganga Rejuvenation Order, 2016 are not violated by
Respondents No. 5 and 6 while carrying out the construction in question.
The NMCG is directed to submit a compliance report atleast one week

before the next date of hearing.

12. Learned Counsel for the Respondents are granted three weeks’ time
to file the reply. Thereafter, it will be open to Counsel for the Applicant to

file rejoinder within two weeks.

13. List on 30.04.2025.

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM

January 15, 2025
Original Application No. 1250/2024
dv..

11



Bl U %E TaT -t 203, T 3ERT Arote

IR FHerAfE dfeTaReIe], YIRS, 3.9.-211004
HNETSA 1. 9415677217

g-Aer: rmsachiv.bkupurwa@gmail.com

U ich: b (TaT)/TAgARIS/f3re1/01-2025 f&=1ie: 05/02/2025

S ¥,

EHISENEY
RMSERT FTe TR e
7 feetr

Email: dg@nmcg.nic.in

fererr: 7T <7t (RARETOT, JQRAT Q& SEy) MIREAROT ST, 2016 TRAT IHDb SUTT & SRR a1 HEAT
(Original Application No. 1250/2024) & AT+ gRa =amrafiiaxur, 7% fieeht & f4=ie 15 SFaY 2025
Y AT AT BT Foorer Dl §Y IO F2T & FRAITRIS SIS o TT <t & FATe/aTe & H =111 3 3t
& S TR WU A FReax St frfomeis v f3re SRf ux safRa e o ga R sraeds
farftres rfaTel 2 SR |

TR,

P & fob IR U<eT b TAFRIST ST9S H T e & aTfiiep FelTe/aTe & 5 =it 4 Sl b a1 Sferpel
B0 A R STRY o A$a {57 RY fobar T R8T &, Sl fh T/ o (FREvT, JR&TT Ua Haer) Tferenuor
31T<YT, 2016 & T BT TUE Ieolo & |

IURIh TTaT (TRETT, FRE U Teer) HTTIHRUT TS, 2016 Iecied & ev d Jd H 319 GRT Plg THwT
HRIATE 7 fU ST & uRumeRGwy, AT ISERT B8R IRIRUT (NGT), 3 fieett ¥ g€ =T (Original
Application No. 1250/2024) &RR fpdT TIT | Sth a1 T FAaTs [ AP 15 SHaRT 2025 BT A
SITITRIGRUT = ASERT Taee T 2 BT T 1T TR fhaT fos SURIh e &Y 3rarstT 31T 7 81 a=IT §9d
Ut STIUTeH 2T GIHITA T ST, HFH1 ATITeRd GIRT UTRE AT el Tife] 39 U5 & A1 e & |

IR HFHIT AT & AT b IURI Y, BRIGRIT FeAT GRT A aT & & 5 3o FHi0r Brf FReR
SIRY 81 Ieh 10T 1 b SRI 7T A& & &1 I+ &I alet e b DR THIR TGN thef TeT 8, ey 1
et YATERUT I BT g V&l &, dfce T el § ey e alel Sty Sita W = gfcidhet T IS &1 &1 I8
fReerfey T TRETT Qe geRr R&MT & TR SATIHT ISRAIFAT T ST 8, ST 7T AT (|ARET0T, [RET &
Traer) HTRIROT 371QeT, 2016 & Seedi 3 Rusia 81 Arer &, I waes T fer & Wi & wU A 3
STRical & T R AToRaTE ga TR fRie @ forer @1
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AP ATTRD, AT AR & LT & IURIT Y b BRI DY TRY IEHT, T hdel AP G FHi
FiRepaar P SR FRaT &, afed a7 AT I gRa SIRIERT (NGT) & 3reeit &t srawmT Y 7 |

18 b B N PV BICHTD TP A b fTg Fer T o-

A
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\.b)&‘v\ |

wil) %

EJS oFs Mmap Camera

Madanuwa Kachar, Uttar Pradesh, India

Madanuwa Kachar, Uttar Pradesh 211009, India, Madanuwa Kachar,
Uttar Pradesh 2711009, India

Lat 25.374862° Long 81.920122°

31/01/2025 02:42 PM GMT +05:30

: ¢ _— T gl o
Madanuwa Kachar, Uttar Pradesh, India
Madanuwa Kachar, Uttar Pradesh 211009, India, Madanuwa Kachar,
Uttar Pradesh 271009, India
Lat 25.374885° Long 81.920445°
31/01/2025 02:38 PM GMT +05:

e WA o
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EJ oPs Mmap Camera
Belwat, Uttar Pradesh, India
Belwat, Uttar Pradesh 211009, India, Belwat, Uttar Pradesh 21711009,
India
Lat 25.37171402° Long 81.914667"°
31/01/2025 02:47 PM GMT +05:30

Belwat, Uttar Pradesh, India
Belwat, Uttar Pradesh 2110089, India, Belwat, Uttar Pradesh 211009,

India

Lat 25.371747° Long 81.915055°
31/01/2025 02:30 PM GMT +05:30

», < - s

14



174

: 1'«: | l‘ll b

i

Prayagraj, Uttar Pradesh, India
9wf9+65 Prayagraj Inner Ring Road Ganga Bridge, Prayagraj,
Uttar Pradesh 211009, India

31/01/2025 02:31 PM GMT +05:30

TR

EJ oS Mmap Camera

Madanuwa Kachar, Uttar Pradesh, India

Madanuwa Kachar, Uttar Pradesh 211009, India, Madanuwa Kachar,
Uttar Pradesh 211009, India

Lat 25.374902° Long 81.920309°

S1/01/202656 02:41 PM GMT +05:30

=
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Belwat, Uttar Pradesh, India

Belwat, Uttar Pradesh 211009, India, Belwat, Uttar Pradesh 211009,
India

Lat 25.371402° Long 81.914667°

31/01/2025 O2:47 PM GMT +05:30

31T MBS, B JTUN 1A vl & o SuRih TG frReaR ST f3ret fomifor ref uR eaptet e o ITg
WG, AT TR Y & WRE0T F fAT a7 IIfRIaAROT 31Tder, 2016 F TGN TAT AT ISR gRA
~ITATRIGROT (NGT) ERT Ut 37Ten T FRech & urere i 8 &b va 1 & urfRfverfRyeht asr oy <am
2 W

. 3 < s‘ N )
| g4
‘“\‘_\/ 4

HerT-A--1T 8RT ~IRITe & &1 15 SHaRY 2025 & AT &Y Pt
ufaferfir- 1 -aRAoET Feerd STR U9 5T T T e, daaEas

2-3rege], e i |fyfer, sRmRTSr
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M Gmall Rashtriya Maha Sachiv <rmsachiv.bkupurwa@gmail.com>

TIT T} (JARETOT, YRE&T TF UG U) UTFUDRT TSI, 2016 TUT SHP U g R alG A&
(Original Application No. 1250/2024) § A4 8a =aranfteur, 5 fewht & feai® 15 s=as) 2025
DI UTIRG ST FT ITe™T Hd §U SR USRN &b YANRTIS SI-1UG | 77T e} & Yare/areg &3 § A+ 3
T & T sFRipa w0 A e ot Fafondis ase faw o1 wr @fva e @ v fame

Rashtriya Maha Sachiv <rmsachiv.bkupurwa@gmail.com> 5 February 2025 at 16:07
To: dg@nmcg.nic.in, ed-technical@nmcg.nic.in, dmall@nic.in, pd@smcgup.org

FU segre NEUE Bred

yagg

g At

YR foram g (gai)
Tl - 9415677217

@ Sent with Mailsuite - Unsubscribe

ol NMCG12_NAINI BRIZE 05 FEB.pdf
1653K
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;,_":; GPS Map Camera |

Madanuwa Kachar, Uttar Pradesh, India

Madanuwa Kachar, Uttar Pradesh 211009, India, Madanuwa Kachar,
Uttar Pradesh 211009, India

Lat 25.374934° Long 81.920127°

13/02/2025 12:08 PM GMT +05:30
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;.O_; GPS Map Camera

Madanuwa Kachar, Uttar Pradesh, India
Madanuwa Kachar, Uttar Pradesh 211009, India, Madanuwa Kachar,

Uttar Pradesh 211009, India
Lat 25.375075° Long 81.920462°
13/02/2025 12:07 PM GMT +05:30
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S : h GPS Map Camera

8§ Prayagraj, Uttar Pradesh, India
;; OwfO+65 Prayagraj Inner Ring Road Ganga Bridge, Prayagraj, Uttar
8§ Pradesh 211009, India
,}4 Lat 25.374506° Long 81.919547°
I 13/02/2025 12:10 PM GMT +05:30
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8 OwfO+65 Prayagraj Inner Ring Road Ganga Bridge, Prayagraj, Uttar
i Pradesh 211009, India
Lat 25.372165° Long 81.915629°
13/02/2025 1 5 PMGMT +05:30
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- T PS Map Camera
Prayagraj, Uttar Pradesh, India
OSwfO+65 Prayagraj Inner Ring Road Ganga Bridge, Prayagraj, Uttar
Pradesh 211009, India
Lat 25.372184° Long 81.915608°
13/02/2025 12:14 PM GMT +05:30
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Prayagraj, Uttar Pradesh, India

OwfO+65 Prayagraj Inner Ring Road Ganga Bridge, Prayagraj, Uttar
Pradesh 211009, India

Lat 25.372163° Long 81.915631°

13/02/2025 12:14 PM GMT +05:30
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Prayagraj, Uttar Pradesh, India

OSwfO+65 Prayagraj Inner Ring Road Ganga Bridge, Prayagraj, Uttar
Pradesh 211009, India

Lat 25.37315° Long 81.917513°

13/02/2025 12:13 PM GMT +05:30
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Prayagraj, Uttar Pradesh, India

OwfO+65 Prayagraj Inner Ring Road Ganga Bridge, Prayagraj, Uttar
Pradesh 211009, India

Lat 25.372184° Long 81.915608°

1 2/2025 12:14 PM GMT +05:30
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B Uttar Pradesh 211009, India
& Lat 25.374901° Long 81.920113°
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T 7 § eple fUar R &1 fAmfor

m GPS Map Camera =

Madanuwa Kachar, Uttar Pradesh, India

Madanuwa Kachar, Uttar Pradesh 211009, India, Madanuwa Kachar,
Uttar Pradesh 211009, India

Lat 25.375139° Long 81.920414°

24/02/2025 05:01 PM GMT +05:30
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Madanuwa Kachar, Uttar Pradesh, India

Madanuwa Kachar, Uttar Pradesh 211009, India, Madanuwa Kachar,

Uttar Pradesh 211009, India

Lat 25.375092° Long 81.92043°

24/02/2025 O OO0 PM GMT +05:30
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: 3 . :
%}1 @ GPS Map Camera
/ Madanuwa Kachar, Uttar Pradesh, India %
’ Madanuwa Kachar, Uttar Pradesh 211009, India, Madanuwa 1
" Kachar, Uttar Pradesh 211009, India
4 Lat 25.374867° Long 81.920155°
P 24/02/2025 05:04 PM GMT +05:30
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Madanuwa Kachar, Uttar Pradesh, India

Madanuwa Kachar, Uttar Pradesh 211009, India, Madanuwa Kachar,
Uttar Pradesh 211009, India

Lat 25.374899° Long 81.92018°

24/02/2025 05:04 PM GMT +05:30
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Madanuwa Kachar, Uttar Pradesh, India
Madanuwa Kachar, Uttar Pradesh 211009, India, Madanuwa Kachar,

Uttar Pradesh 211009, India
Lat 25.37532° Long 81.220432°
24/02/2025 05:02 PM GMT +05:30
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4 Madanuwa Kachar, Uttar Pradesh, India
% Madanuwa Kachar, Uttar Pradesh 211009, India, Madanuwa v
%) Kachar, Uttar Pradesh 211009, India -‘f;,@ -
i Lat 25.375155° Long 81.92041° —
24/02/2025 05:01 PM GMT +05:30
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—] Q GPS Map Camera

Prayagraj, Uttar Pradesh Indla
9wgg+h3, Prayagraj, Uttar Pradesh 211009, India
Lat 25.37708° Long 81.92445°

08/03/2025 05:35 PM GMT +05:30

a GPS Map Camera

Prayagraj, Uttar Pradesh, India
O9wgg+h3, Prayagraj, Uttar Pradesh 211009, India
Lat 25.377083° Long 81.924426°

08/03/2025 05:35 PM GMT +05:30
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Hwic fuer fAaior 9 1 4RI yare & arsR

Prayagraj, Uttar Pradesh, India
9wgg+h3, Prayagraj, Uttar Pradesh 211009, India

Lat 25.377299° Long 81.924916°
# 08/03/2025 05:33 PM GMT +05:30

EJ oPs Mmap Camera

Prayagraj, Uttar Pradesh, India
Swgg+h3, Prayagraj, Uttar Pradesh 211009, India
Lat 25.377662° Long 81.925445°

08/03/2025 05:31 PM GMT +05:30
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EJ oPs Mmap cCamera

Prayagraj, Uttar Pradesh, India
Swgg+h3, Prayagraj, Uttar Pradesh 211009, India ==
Lat 25.377538° Long 81.925337° %
08/03/2025 05:39 PM GMT +05:30
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Nawawa Urf Nimikla Kachar G, Uttar Prades...
. Owpr+76v Running Point, Nawawa Urf Nimikla Kachar G,

Uttar Pradesh 211019, India

Lat 25.386287° Long 81.941934°

08/03/2025 O5:50 PM GMT +05:30
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